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3meer / ORDER

T I3, ~ATTAF WEET §aRT / Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 01.12.2022 of the National Faceless Appeal Centre
[hereinafter referred to as the ‘CIT(A)’] passed u/s 250 of the Income Tax

Act (hereinafter referred to as the ‘Act’).

2. At the outset, the ld. counsel for the assessee has brought our
attention to the impugned order of the CIT(A) to submit that the appeal
of the assessee was dismissed in limine holding that the same was
barred by limitation because of the delay of 42 days in filing the appeal

before him. The 1d. counsel has submitted that the aforesaid observation
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of the CIT(A) that the appeal was barred by limitation was factually

incorrect. He, in this respect, has relied upon the CBDT Circular

No.20/2016 dated 26.05.2016, whereby, the time for e-filing of the

appeals was extended upto 15.06.2016. However, the appeal in question,

as noted by the CIT(A) himself, was filed by the assessee on 01.06.2016

itself. Therefore, there was no delay in filing the present appeal. Even

otherwise, considering the fact that this was the first year of e-filing and

the CBDT has also taken note of the difficulty in filing the e-appeal, the

1d. CIT(A), otherwise, was supposed to condone the short delay in filing
the present appeal.

3. In view of the above, the impugned order of the CIT(A) is set aside.
The delay in filing the appeal before the CIT(A), if any, stands condoned.
The 1d. CIT(A) is directed to decide the appeal on merits. Needless to say
that CIT(A) will give adequate opportunity to the assessee to present its

case.

4. In the result, the appeal of the assessee is treated as allowed for

statistical purposes.

Kolkata, the 22 February, 2023.

Sd/- Sd/-
[S1FeX #AY & /Dr. Manish Borad] [g1T 36T /Sanjay Garg]|
oIET @exy /Accountant Member 1A% @exd /Judicial Member

Dated: 22.02.2023.
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